Government of Jammu And Kashxﬁir
Department of Food, Civil Supplies and Consumer Affairs
Civil Secretariat, J & K Jammu

- Notification
Jammu, the_"2\ ’&WQG , 2020.

5.0.24\.-In pursuance of sub-clause (1) of clause 3 of the Solvent, Raffinate and
Slop (Acquisition, Sale, Storage and Prevention of use in Automobile) Order, 2000,
the Government of Jammu and Kashmir hereby makes the following order:-

1,

Short title and&@mmencement:-(l)This order may be called the
Jammu and Kashmir Solvent, Raffinate and Slop (Acquisition, Sale,
Storage and Prevention of use in Automobile). Licensing Order.2020".

(2) This order shall come into force from the date of its publication in the

official Gazette.

Licensing authority:- For the purpose of sub-clause (1) of clause 3 of
the Solvent, Raffinate and Slop (Acquisition, Sale, Storage and Prevention
of use in Automobile) Order, 2000, the Director, Food, Civil Supplies and
Consumer Affairs Jammu/Kashmir shall exercise the powers and functions

of licensing authority within their respective territorial jurisdiction.

Procedure for issuance of license :- (1) The licensing authority.sh'a".l
issue the license to a desirous person dealing with the product on

prescribed format appended herewith as Schedule-II.

(2) On Receipt of an application accompanyi_rig'th'e -r.equi_site‘fee for fresh
license, as prescribed in the schedule I of this order, the Ii_c,ens'irjg

authority shall dispose of the application within a period of one Month,
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- (3) Every license shall be issted in the format prescribed under schedule

11T of this order subject to the condition mentioned therein or such other

conditions as may be prescribed by the Central or Jammu & Kashmir
Government from time to time.,

Filing of End use certificate:- (1) For the purpose of sub-clause (3) of
Clause 3 of the Solvent, Raffinates and Slop (Acquisition, Sale, Storage
and Prevention of use in Automobile)  Order, 2000, the end-use
certificates and the particulars regarding customer-wise sales shall be
furnished to the licensing authority. of respective divisions with a copy to
the State Level Co-ordinator of the Oil Industry for information.

(2) For the purpose of sub-clause (4) of clause 3 of the Solvent,
Raffinates and Slop (Acquisition, Sale, Storage and Prevention of use in
Automobile) Order, 2000,the end use certificates shall be filed before the
concerned licensing authority on a quarterly basis with a copy to the State
Level Co-ordinator of the Qil Industry for information.

Period of license:- Every license issued under this order, unless
previously suspended, or cancelled shall be valid for a two years from the
date of issuance and thereafter shall be renewed for two years on each
occasion on an application made by a licensee to the licensing authority
which shall be made before the expiry of the validity period of license
alongwith fee prescribed under schedule I of this order.

Authorization for Search & Seizure.- For the purpose of sub-clause

(1) of clause 4 of the Solvent, Raffinate and Slop (Acquisition, Sale,
Storage and Prevention of use in Automobile) Order, 2000, other than the
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officers mentioned therein, the Ofﬁcers of Food, Civil Supplies and

Consumer Affairs Department not below the rank of Assistant Director
Food, Civil Supplies and Consumer Affairs are also hereby authorized to
conduct search and seizure under the Solvent, Raffinate and S,.I_.op
(Acquisition, Sale, Storage and Prevention of use in Automebile) Orde’rl,'
2000, in their respective territorial jurisdiction.

Maintenance of Accounts and Register:- (1) The Licensee shall
maintain such books, accounts and other records relating to the re'_ceipt __
and dispatch of the products and shall submit to the licensing authority a

true and correct copy of return of stocks, receipts and deliveries of the
said products at the close of each month. |

(2) The licensee shall cooperate with the licensing Authority or other ‘
officers authorized under clause 6 of this order, for inspection of st'dck_

and account at the shop(s) or other place(s) used by him for the storage
and supply of the products.

Penalty:- On contravention of any of the conditions of the license eithér
by the licensee or his agent or servant of any other person who can
reasonably be presumed to have been acting on his behalf, will render the

license liable to be cancelled or suspended without prejudice to any other
action that may be taken against the licensee.,

Repeal and Savings : - (1) The guidelines issued vide SRO-118 dated

3" October 2003 and any order issued in this behalf are hereby repealed.
() Notwithstanding such repeal, anything done or any action taken or
purported to have been done or taken under the notiﬁcatio.h/erde_rs are
hereby repealed shall, in so far as they are ot inconsistent with the
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(b) For renewal of licence to:-
(i)  Wholesaler
(i)  Retailer




3. Address.
3a. Registered office:

3b. Storage point(s):-_

S.NO.

License
Number




I1. Matena=

End Products
Product A

Product B

assssnsssssvaad

sesssssvarneanel

Wastage
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3b. Storage point(s)

4. Names, addresses, telephone numbers of Di

S.NO. | Name

Office

Address

Telephone

5.
'Registrationl | Date of issue
License
Number
: % Sale Tax Registration D

6a. Stale Sales Tax




11. Details of Solvent/Raffinate/Slop licence

number

License | Date of issue | Valid

pto (*)

(*) License shall be issued for periodic

two years on each occasion.

Date

1.' TEx

Scanned by CamScanner







-‘ Draﬁ the Jammu and Kashmu Solverit R
n, Sale, Storage and Preventlon of us

(Acquisitio
Licensing order, 2020 as vetted are returned her

partment advised fo issue the same only a
approvai of Competent Autho _1ty o

v.__.----—'-__

Lk '(Khu'l__fsheed 'j
. Deputy Legal

ﬁbpztremﬁ: tof Food Cii il S“PPIIES and Consumer Affan—s. f

; e

Scanned by CamScanner



